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IN THE Ccii^TR/L AQVilNISTRVflVE TRIBUw^L
PRlrx:iPAL Kd:/ Da.HI.

Regn ,No .OA 1415/1991

Shri C.P. 'Bahl

Vs.

Delhi Administration & Others

For the Applicant

For the Respondents

Date of decision; 19.08«1992.

• .'.Applicant

.'.'.Re spon dents

...ohri K,N.R, Pillay,
Counsel

»c>hri M.G. Garg,
Counsel

GQRAM;

THE HON'BLE m. P.K. KARTHA, VICE CHAIR[vHN(j)
(

THE HON'BLE iviR. B.N. DHOUNDIYAL, AOvlIMISTRATIVE WiEMBER

1, '/whether Reporters of local papers may be alloi'ved to
see the Judgment? Cj,^
2. To be referred to the Reporters, or not?

JbDGI\/iEMl^ (ORU)

(of the Bench delivered byHon'ble Shri P.K.
Kartha, Vice Ghairman(j))

',Ve have heard the learned counsel of both parties.

The grievance of the applicant is that the respondents did

not release his pension, gratuity and other retiren^nt

benefits despite the fact that he had conplied with all the

necessary formalities and had produced the 'No Demand

Certificate' from Deputy Medical Superintendent. The
f

learned counsel for the respondents submits that there was

vigilance enquiry against the applicant in respect of serious
OL—

...2/-



-A

VJ-

- 2 - /

• alleged irregularities.

2, In our opinion, even in a case where there is

a vigilance enquiry or investigation against a retiring

Government servant, there is no justification to hold

up payment of pension, gratuity and other retirement

benefits,. The only, oircumstance in which gratuity could

be withheld is under Rule 69 of the CXiS(Pension) Rules,

1972, namely, the pendency of a disciplinary proceeding

or a criminal case pending against the applicant at the

time of retirement. Admittedly, there were no such

proceedings against the applicant in the instant case,

3', The learned counsel for the applicant has produced

,before us a chart, according to which, a sum of Rs.51,359/-

towards gratuity was due on 1.3.1990 but it was released

to him only on 26.8.1991 after a delay of one year and

26 days, A sum of Rs,21,690/- was released to him on 6,4.1992

after a delay of one year and 8.months but was due on 1.8,50,

Similarly, there had been delay of some months in releasing

the provisional pension to nim which was due every month

from i,8„i990, 'J'le aie of the opinion thst the applicant
o<Lof gratuity^ and provisional oension

should be paid interest 0:n such delayed payment_/after

deducting from the provisional pension the comi'nuted value

of pension fox each month. Interest should also be paid



on the cormiuted value of pension arnounting to Rs.1,59,787/-
for the delay in releasing the same to the applicauu

from i-.8.i990 to 3.12.1992. Similarly, interest is.to.be

paid for the delayed payment on leave encashment arrounting

to R3.78,848/- due to him on 1.8.1990 bat vas paid on

27.12.1990.

4^ In the facts and-circumstances we allov^ the

application and' direct the respondents to calculate the

interest at the rate of i^o per annum on'the aforesaid •

amounts and release the same to him by crossed cheque as

expeditiously as possible and preferably within a period

of 3 months from the date of receipt of this order.

There will be no order as to costs.

M npnr Mnr va'T \(B.N. DHO:J^^IDIYA'L) (P .K,
•NErABER (A) VICE ChAIRi''.'iAN(J)
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